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transportation cost and damage of goods in handling and 
delay in reaching of goods at the destination. The distance 
between Nizamabad and Mudkhed is only about 70 
kilometres which can be converted into broad gauge. 

I would, therefore, urge upon the hon. Minister of 
Railways to order for starting the work of gauge 
conversion from Nizamabad to Mudkhed (about 70 
kilometres) in this financial year itself, without any fljlther 
delay, as it is the long-standing demand of the ped'ple of 
Nizamabad 

13.25 hrs. 

FINANCE (NO. 2) BILL, 1996 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : Mr. Speaker, Sir, yesterday we had a 
long but a very peaceful discussion on the Finance Bill. 
Some very valuable suggestions were made by a number 
of Members. 

SHRI MADHUKAR SARPOTDAR (MUMBAI NORTH
WEST) : Sir, yesterday we were given an assurance. 

MR. SPEAKER No, please. We cannot complete it. 
Yesterday 1t was a clear-cut decision that the debate 
would be completed and that the Finance Minister would 
reply today. I cannot make an exception now. 

SHRI MADHUKAR SARPOTDAR Yesterday, it was 
decided that I would be allowed. 

MR. SPEAKER Sarpotdarji, please take your seat. 

SHRI MADHUKAR SARPOTDAR I leave it to the 
Chair (lnterrupt10ns) 

MR. SPEAKER The second stage and third stage 
of the Bill are coming. I do not know whether you can 
raise some point after the second or third reading. Let 
the Finance Minister reply. 

SHRI P. CHIDAMBARAM : Yesterday, Sir, I had the 
opportunity and privilege to intervene briefly and clarify 
some points as and when they were made by the hon. 
Members who participated in the discussion Therefore, 
there are no major issues which I need to discuss today. 
There are no maior issues on which a reply is expected, 
but I wish to assure the hon. Members that the Finance 
Bill, as I said, carries forward the philosophy of a low tax 
rate, simpler procedures. And I promise strict enforcement 
of the laws in order to raise more revenues. 

13.27 hrs. 

(PROF. R1TA VERMA m the Chair) 

Sir. hon Member. Shrr Jaswant Singh made a 
number of suggestions. I wish to respond to one on 
corporate governance. I think this 1s extemely important. 
Sir, all over the world. the corporate governance and 
good corporate behaviour is now insisted upon as a 
requirement by law and by regulatory agencies. We 

are on the threshold of reorganising our corporate 
sector. I agree that a number of bad practices and 
wrong practices crept into the corporates and the 
behaviour of some corporates has not been exemplary 
or even satisfactory. 

We are aware of the Cadbury Committee Report. 
We have asked some of our financial institutions to 
interact with corporates to draw up a Code of Corporate 
Governance. : do not think that it is easy to draw up a 
Code, but we are engaged in that exercise. I am confident 
that in due course l will be able to ·come forward with a 
Code of Corporate Governance. 

I have also looked into the role of nominee directors. 
Government officers are nominated as directors on the 
boards of a number of companies. Then, there are other 
avenues through which the directors are nominated. Public 
financial institutions nominate directors. UC and GIC 
nominate directors. Sometimes, it is an instrument of the 
Company Law Board to nominate directors on the Board. 
I was given a set of papers which contain what are 
called the do's and don'ts for nominee directors. Well. if 
they did all that they were supposed to do and did not 
do all that they were not supposed to do, I think their 
role would be more effective. But I think all this has now 
become a routine and routine is the enemy of change, 
routine is the enemy of efficiency and quality. I think we 
must try to break this roullne and impress upon the 
nominee directors that they have a much larger role to 
play and more active role to play, particularly in banks. 
I think the nominee directors exercise greater vigil and 
ask more questions. Even a Socratic method of simply 
asking quesllons, would have put Chief Executives and 
Chief Operating Officers on more guard and would have 
improved the quality of performance of these companies. 

Again I am looking at the role of nominee directors 
and I intend to revise the guidelines to nominee directors, 
particularly those who are appointed by the Government. 

Madam, I accept Shri Nirmal Kanti Chatterjee's very 
correct formulat1on-wh1ch I requested him to repeat and 
I noted it down-that in the draft income-tax law that we 
are now in the process of drafting exemptions should be 
given only to four broad categories, namely to research 
and development. exports, some identified backward areas 
and in order to promote savings. You will find that this 
1s reflected when the new Bill is dratted. 

I also accept his rather radical suggestion for him 
that direct income-tax rate should be reduced. I asked 

my people to do a quick back-of-the envelope calculation 
as to what will happen if the slab rates were reduced to. 
what appears to be a good ideal rates, 1 O per cent. 20 
per cent and 30 per cent. I am afraid today we will 
straightaway lose about Rs. 3,000 crore and that is not 
possible now. But we must move towards these rates 
and I am glad that Shri Chatteriee and his party are on 
board that we must lower tax rates. But what applies to 
.income-tax also applies to other duties. I am sure that in 
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course of time Shri Chatterjee will come on board and 
agree with me that other duties also should be reduced 
and what applies to direct taxes also applies to Indirect 
taxes. 

Take, for example, customs duties. A custom duty is, 
by economic definition, a tax on exports. It is a tax on 
competitiveness. Why are some of our old established 
companies not competitive ? It is because they import 
capital goods at 85 per cent duty. If you import capital 
goods at 85 per cent duty, how do you compete with 
another producer in Thailand or Vietnam which are some 
of the emerging countries ? Their capital goods are now 
coming in at between zero to five per cent duty. Anyway, 
I do not want to rush Shri Chatterjee. Now that he is 
with me on direct taxes, I am sure some day he will be 
with me on indirect taxes also. (Interruptions) 

Madam, Shri Priya Ranjan Dasmunsi raised an issue 
about jute. Now frankly I want to disabuse the impression 
that we are partial to other fibres and we are not helpful 
to jute. Let me give you the duty structure on jute today 
and if he still wishes that something needs to be done, 
I am willing to discuss it. I have a completely open mind 
on these items. 

Today, we have a five per cent duty, that is the 
lowest rate of duty that we have, on six items of jute 
products. They are jute yarn, twist and thread, jute fabrics. 
twine, ropes, cordage, cable etc .. made with the aid of 
power, floor coverings and carpets of jute. jute webbings 
and sacks and bags of jute. These are the six items on 
which there is, today, an excise duty on jute. 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : Is it excise duty ? 

SHRI P. CHIDAMBARAM : Yes; he is talking about 
excise duty. 

There is no excise duty on other products. There is 
full exemption for a whole list of products starting from 
jute fibre, jute yarn, fabrics, twine, ropes, cordage, cables 
etc., made without the aid of power, jute strips intended 
for Army, laminated jute bags, made up textile articles of 
jute etc. 

Why do we impose this five per cent excise duty on 
these six items ? The principal reason is that we must 
allow the jute mills under MODVAT to get the duty paid 
on capital goods. If I do not impose this five per cent 
excise duty on a few products, the JUie mills will not be 
able to use the MODBAT to get the duty paid on capital 
goods and it may hamper modernisation. 

Secondly, there is a distinction between goods made 
with the aid of power and without the aid of power. The 
five per cent duty, you will find, applies, in some cases, 
only to goods made with the aid of power and there is 
an exemption for goods made without the aid of power. 
If I remove this five per cent duty, those units making 

these goods without the aid of power will not have the 
small advantage which they have today. 

These are the two reasons why we have a small 
excise duty on some jute productions. But I am willing to 
sit and discuss with Shri Munsi and any others who may 
have some suggestion on jute excise duty. 

SHRI NIRMAL KANT! CHATTERJEE (DUMDUM) It 
has to be viewed as a whole. A holistic view has to be 
taken. 

SHRI P. CHIDAMBARAM · This is the lowest. There 
is no other product. 

SHRI NIRMAL KANT! CHATTERJEE No, it is in 
competition with the plastic sector that the problem arises. 

SHRI P. CHIDAMBARAM : In plastics, the duties are 
not five. The duties are much higher than five. 

Madam. there was some suggestion regarding 
caprolactam. I know that a large number of hon. Members 
of Kerala and Gujarat are concerned about caprolactam. 
I think, the fears are exaggerated. I have looked mto ii 
very carefully. Fortunately, there is a study made by BICP 
in this regard. Let me begin by this assurance that any 
time I find that either of the two factories which 
manufacture caprolactam is affected, I will not hesitate to 
raise the customs duty. Let me give that assurance first. 
But then. what are the facts ? India is not an importer 
of caprolactam. In fact. we are a net exporter of 
caprolactam. The prices of caprolactam in India are very 
competitive with world prices. Last year, in fact, we 
exported a small quantity of caprolactam. There have 
been virtually no imports of caprolactam except under 
the Advance Licence Scheme. But it does not come into 
the domestic market. That comes of production and goes 
out. Anyway that comes in mill JUie. I have the prices of 
caprotactam with me and our prices are competitive. So 
whether the duty is at 'x' per cent or 'y' per cent really 
makes no difference to the fact that we are not exporters 
of caprotactam. We have unified customs duties on all 
products and capolactam falls 1n a family of products 
where we have brought the customs duty even lower 
than 30 per cent because I did no! want to send any 
wrong signal to anyone. I have the BICP report which 
says : 

"In order to really make it efficient and competitive, 
we must impose only one per cent ad valorem duty 
on caprolaclam." 

But I am not accepting that report now. That is 
much further down the road, may be several years 
away. I have also got a written recommendation of the 
Department of Chemicals and Petrochemicals which 
went into all the family of products which caprolactam 
belongs to, that we fixed customs duty at 30 per cent. 
That is how the customs duty on caprolactam is being 
fixed at 30 per cent. There is no danger to either of 
the factories. 
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Now, what 1s happening is that they are, in fact, 
making profit in caprolactam because they have virtually 
a monopoly in the market. I have no grudge against 
that. If they are efficient, let them have a monopoly and 
if somebody wants to challenge them, let him come and 
produce it more efficiently. They are selling their products 
in the domestic market and there is a small export also. 
But they have other lines of products where they are 
making a loss. Now, when they come and tell the hon. 
Members that we are faced wit11 closure, they are not 
roterring io tlie caprolactam production but they are 
reterrinq to other products wlicro they are uncompetitive 
and ineffic1cnl and they are making a loss. The 
caprol:ictarn today, accorrlin'J to my information, is cross 
subsidisinq ~ome othm products. So, the real place to. 
look al is tile other p1od~1cts whrcll they arc making and 
to soc that they are more efficient. There 1~ no import of 
caprolactam and given thl' pnce situation today, I om 
confident th<1t there will be no import of caprolactam. If 

there is a demand, cnpacitios in this country can he 
;idded We arc a net cxportr>r of coprolactarn ;ind its 
prices compared favourably. They are much more 
competitive than the prices in the interniltional mmket. 

SHRI RAMESH CHENNITHALA (KOTTAYAM) But, 
Sir, this will affect the FACT. 1hcrefore. it sl10uld bP 
brought down 

SHHI P. CH~DAMBAf~AM I w;rnt you to go and 
look into t11e workmg of F/\C I also ask you to go l111e 
by line. product by prodrrct and find out where they are 
making thrm lossf!s 

Thr~; h;is been studied by tho El!Cf'. I will give you 
the copy ol the BICP Report. It is a very thick Heport 
rind trial rccomrnendc, a very startling recornmend3t1on. 
1mposrt1on ol only one per corr! duty on caprolactarn. II 
1s the ba::;1c building-block tor a large number ol other 
products. We have not done anything like that. We have 
kept 1t at 30 per cent 

SHRI MULl.APPALlY RAMACHANDl~AN 

(CANNANORE) But you have brought it down from 45 
per cent to 35 per cent 

SHRI P CHIDAMRARl\M But there is no rmport. 
~:o, how does 1t miltter ') (lntc1rupt1ons) I will tell you 
why. Orm ''" 1t t>C'lonqs to n fi1mily of produrts <1nd they 
are urnfyinq the import dutir:s SecPnd is. ;ill duties ll<1vc 
a price wc;lwrr11ny cllcct or µnee ri~.inu eltect. It 1s good 
to have' ln\'-(•r dl1!1t·s 1n mtl.cr to lrnvc n 111rcc 1estr;i1i11119 
clfr~cl on cJomc!;!IC product1011. Oornestrc µ!0t.luction must 

becorn,; more cft1c1cnl ·1 ri<J\ 1s why, we bnnrJ down dutles. 
accortlrriq to n t11m,tablc, on ;:ill product(; ancJ we !lave to 
bring it down to world levels Whal does the CMP say ') 
fariffs must be brouriht down to world levels ovur a rerrod 
of 11111c. l hcit rs wt1<1t R<J1a Chctli<lh rccommrmded. So. 
w•' hah' to lmnq 11 down graducilly. I h;wn brought it 

down from 45 per cent to 30 per cent at a time when 
there are no imports. I have also given you an assurance 
that if at any time I find that domestic industry is affected 
by indiscriminate imports or dumping or by price crashes. 
we can always raise the customs duty. But the signal 
must go that the trend is to hring down tho customs duty 
on all products including caproloctarn. 

SHRI P.C. CHACKO (MUKUNDAPURAM) : Mr. 
Finance Minister, we had this experiment last year, the 
customs duty was reduced to :io per cent. Again. it was 
re-instated to 45 per cent by your predecessor. 

SHRI P CHIDAMBARAM But there arc no imports 

SHRI P.C. CHACKO Please listen to me for ;i 

minute. Now. the two public soclor undmtakings-Gu1,CJr;1t 
Fertilisers and FACT-manufnctunn9 caprolact<im f;wcd 
with severe problems. Last year after the announcement 
was made through the tludget ot reduc1n>J the custom~, 

duty. Then taking into the d1fficult1es faced by ltm two 
public sector undertakings, rt wa::; reinstated at the olrl 

rate. The plastic indw;try lobby has been pressurisinq tl1e 
Government to reduce the duty on caprolactarn. lt hrnnsJ 
a raw-material of the pl;istic lmlustry. Tl1c fact renrnrns 
that the public sector suffers a lot 011 ;icc:ount of the 
reduction in customs duty. I ilm h;1ppy wrth yuur .:issuran(.e 
th;it if there is any prohlGrll for llicsu pul>lic ::ccto1 
undertakings, )"Ull will 1ev1se ll. 8111 I thll1k 011r r~xpom'11c0 
should also be t;iken lllto ·account. We licicl llm: brtll'r 
experience IJst year 

SHRI P CHIDAMBAFil\M M;:irJ;irn, I c,111 only prc:~ent 
a logicill agrurncnt. Thcrn mP no import:; of c.1p1cl,1ctz11n 
ancJ the prices arc compr,titrve compilr<;d lo 1nt0rri;it1011;1I 

prrces. Lost yem. th el e were> no lmpo11;; excc:pt under 
advanced licence. The corrolnc!n;n is no! .1 lo~s mi1k1no 
hne. It rs some otlicr prmJuct:; ma1iuf;1cturcd by tilt> 
company ... 

SHRI PC CHACKO .~Orr/ public S()CfOI 

undertakrnqs arc makrnr:i losc;es. 

SHRI P. CHIDArvtRAFll\M Wl1;1t can I do'' l·'I''"'·" 
see the logrc of it. II you arc mo:ikrnq ii lo:o~ rn some 
other product, whether c;:iprol;ictarn rs cit .1~, per r:c11t or 
caprol;ictam is 30 per cent, 1t makes no diftere11ce Yu11 
must look nt your other products ;rnd !ry to ber.nrn0 morr.· 
eff1crent 1n the production of those producls. RICP h,1,; 
gone rnto ii. RICP rs an expert body. mer, recommc11decl 

one per cent d• 1tv I h:wc not clone that. rlut we hove to 
brrnq these dv · ·s down becol1se the trend rs to brin9 

down all customs duties tP world lcvel;c;. We have hroufJhf 
1t clown to 30 per cent. It will not affect anyone. -[hprro 
were no imports last ye;ir. I do not exprcct unports th!'.; 
year also. It at any time we find that theru rs a rroblern. 
then Wt' cnn always rarse Hie dutie::.. But plel1Se do not 
Ile ramcd awny by nn argument tliat the factory will he 
clo,sed down. Yori will find that ;:it thr: end of this year. 
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FACT becomes more efficient and not less efficient. They 
will now look at the other lines of production. 
(Interruptions) Nothing happened last year; not even one 

kilogram of caprolactam came. 

SHRI P.C. CHACKO : But the factory was closed 
down 

SHRI P. CHIDAMBARAM : The factory was closed 
not because of caprolactam. The factory ml'st have been 
closed because they have got other lines of production 
which are inefficient. In caprolactam, they are making 

profit and, that 1s why, BICP says keep duty at one per 
cent. So, please ·do not take whatever the management 
says. I think we should probe what they say, ask them 
the. questions to find out why they are doing badly in 
some IJnes. Anyway, I am willing to come to Kerala and 
we can all go and jointly visit FACT and see what is 
their problem and talk to them. 

Again. Madam, there is a problem faced about rubber. 
As the Commerce M111ister, I t111nk, enough was done in 
order to reassure rubber wowers that nothing will happen 

to affect rubber and nothing did happen. Last year also, 
people raised a hue and cry. I had travelled in Keralil, I 

v1s1ted rubber estRtcs, addressed groups of growers and 
reassured tl<em that rubber industry was married lo tile 

rubber rirower 1n heaven. l.:lolh have to live together. If 
rubber industries flee Kcrala. the rubber production will 
go down. Wlial is the pnce of rubber todi.ly '! I l1ave got 
the pric':' of rubber. 

SHl11 [1/\MESH CHnm11 H/\L/\ My point IS that it 
;1ttnchr.d to II 1e rural rJcvelopnwnl. I l1r. people in my 

crn1:clitrJC:;1t·:y were saying tli;it the Finance Minister has 

dPne tl11s, whrn i1avc you done' ? 

SHnt F' CHIDAMBARl\M NoH1inq happened I WiJS 

in R:inwsl1 ChP-nnithala"s constituency. I told the people 
of hi~i con':t11ur:ncv lli:·1t II icy ~>hould believe me and vote 
for Hamesh Clwnnill1ilb bccaus(; he supports correct 
policiros mid he hils won bec;rnse of that. 

You wore them on the sta~w with me. Whilt I am 
saying t1ere, I said there alc:o. I am not saying one thing 
in Parli<uTient amj anolhcr tiling to tho peopl•!. They :1CCC'pt 
it. rtw 9rowers understi1nd the lor11c ol wl1at ''o :Ht· 

drnng. f1uhber prices, according to tho formule1. should 
bo about H:; :::-1.1- 01 ns. 2':I. Whnt are rubtier prices 
today 'I r~11bbe1 prices are F!s. 50/- or Rs. 48/- ahead ol 

Kuala Lumpur prices. (lnterruµflons) 

We cJ1l1 nol lose on that day. The quotation will go 

down. Bui we did not lose that day. We did not sell that 

day. It is cl !lush season today. Rubber 1s coming. Let ut:. 
not raise an alarm about rubber. Rubber industry is dolflg 
well. Rubber production is going well. What Shnrnati Lalita 
Amhika. the Indian Officer who now heads the Association 
,,1 Natural Rubber Producers "say? I have projected rubbe1 

growth and rubber demand for the next ten years. In 

Kerala, I said. in a meeting where all of you were present 
that there will never be for the next 20 years filling up 

of the gap between demand and supply. Demand is 
outstripping supply. So, rubber growers have nothing to 

fear for the next 20 years. Mrs. Lalita Arnb1ka, one of 

your own Officers who now heads the Assocration of 
Natural Rubber Producers said that between world 

demand and the world supply, there is a gap of 10 lakh 

tonnes. In India. there is a gap, according to the 
Commerce Ministry, of 40,000 tonnes She estimilted it 

al 50.000 tonnes. Nothrng will happ(m to rubbnr prices 

If only we cJo not indulge in p11nic statements, nothing 

will happen to rubber prices. Rubber pnces am bein9 
published every day at my instance. In MatrilJhun11. 
Kottayam pnces are published. Kuala Lumpur pnces are 
published You know we have cJonf! all that. But you do 
not want to give credit to what we have done. 
(lnlerrupltons} 

SHRI RAMESH CHENNITHALA Rubber farmers are 
very b<KHy affected by tile 1mpos1t1on of 20 per cent duty. 

It should be reconsidered. 

SHRI P. CHIDAMBAHAM Madam, when thi;;re 1s 
no problem, Shr1 Ramesh Cl1enn1tllala intervenes. Why 
you not intervene, wl1en there 1s a problem? Yuu dn not 

worry. Do not create problems wl11cil a1e not there. You 
ara most welcorne You know me. You walk mto my 

Chamber ilnY time you want to w<ilk into. Kerala peoµlo 
walk into. Shn P.C. Chacko teleph0ncs and speakc;. You 

know thi>I I pick up the telephone in the morning. You 
know that very well. 

So. what is the problem ? We can always intervene 

when :here is a problenr. There 1s no proble111 <Jbout 

1ubbor. i am cont1cJent that 1uhbcr 1ndust1y will grow. We 
have the highest product1v1ty in rubber rrwnutaclure. 111 

the last seven Y"ars. l11d1a hets become thn top rroducer 
1n rubber 1n terms ol product1v11y. Acreage h;:is to be· 
extended. L;:ind 1s at a sl101ta9c. We have got <• ma1or 
rubber World Bank hna11co f-'ro1cct go1nq on in 1ripur<• 
in North East. We will becollH' one of tl1r] leading 
producers of rubber. Lot us 91vo confidence to our tarrnor 

Let us not s;1y ilnytl11n9 wl11cl1 will mak(' him d1tfident 
Nothing will happen 10 rubhr,1 r.,ul;he1 prices ilr8 qood 

Tl11s 1s a flush season. We are 11ot allow1nu any unports 
nuw. We aru not even allow1nr1 imports to med th(·: gap 

now. Rubber 1s qood. r~ubbcr will he good Do not have 

any worry about rubber 

SHf~I MULLAf-'PALL Y HAMACHANDR!1N There 1s 

a 9oocl pnce 101 rubber farmers. 

SHRI P. CHfDAMBARAM Thank you very much. If, 

at any time. the rubber tanner complains. let rne know 
I will tour Kemla once agam. 
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Now, what is happening is that they are, in fact, 
making profit in caprolactam because they have virtually 
a monopoly in the market. I have no grudge against 
that. If they are efficient, let them have a monopoly and 
if somebody wants to challenge them, let him come and 
produce it more efficiently. They are selling their products 
in the domestic market and there is a small export also. 
But they have other lines of products where they are 
making a loss. Now, when they come and tell the hon. 
Members that wo are faced with closure, they are not 
referring to the caprolactam production but they are 
referring to other products where they are uncompetitive 
and inefficient and they am making a loss. The 
caprolactam today, according to my information, is cross 
subsidising some other products. So, the real place to. 
look at is the other prod~cts which they are making and 
to see that they are more efficient. Tl1ere is no import of 
caprolactam and g1von the price situation today, I am 
confident that there will be no import of caprolactam. If 
there is a demand, cnpacitics in this country can be 
added. We are a net exporter of caprolactam and its 
prices compared favourably. They are much more 
competitive than the prices in the internntional mi'lrket. 

SHRI RAMESH CHENNITHALA (KOTTAYAM) : But, 
Sir, this will affect the FACT Tt1erefore, 11 should be 
brought down. 

SHRI P. CHlDAMBARAM : I want you to go and 
look into the working of FACT. I also ask you to go line 
by line, product by product and find out where they are 
making their losses. 

This hns been studied by tho BICf'. I will give you 
the copy or the BICP Roport It is a very thick Report 
and !hilt recommends, a very startling recommendation, 
imposition of only one pe1 cent duty on caprolactam. It 
is the basic building-block tor a large number of other 
products. We have not done anything like that. We have 
kept it at 30 per cent. 

SHRI MULLAPPALLY RAMACHANDRAN 
(CANNANOREJ : But you have brought it down from 45 
per cent to 35 per cent. 

SHRI P CHIDAMBARAM But there is no import. 
So, how does it matter '1 (Interruptions) I will tell you 
why. One is. it belongs to a fnmily of products ::ind they 
are unifying the import duties. Second is. all duties have 
a price m~.11aining offoct .or price risinu effect. It is good 
to have lower duties m order to have <1 price restrn1ning 
effect on domestic production. Domestic production must 
become more efhc1ont. That is why, we bnng down duties, 
according to a timetable, on nil products and we have to 
hnng it down to world levels. What does the CMP say ? 

Tariffs must he brouC]ht down to world levels over a period 
of time. Th::it is what Raja Chelliah recommended. So. 
we have to bnnq it down gr<tdually. I have brought it 

down from 45 per cent to 30 per cent at a time when 
there are no imports. I have also given you an assurance 
that if at any time I find that domestic industry is aflected 
by indiscriminate imports or dumping or by price crashes, 
we can always raise the customs duty. But the signal 
must go that the trend is to bring down the customs duty 
on all products including caprolactam. 

SHRI P.C. CHACKO (MUKUNDAPURAM) : Mr. 
Finance Minister, we had this experiment last year, the 
customs duty was reduced to :JO per cent. Ag11in, it was 
re-instated to 45 per cent by your predecessor. 

SHRI P. CHIDAMBARAM But there are no imports 

SHRI P.C. CHACKO Please listen to me for a 
minute. Now, the two public sector unde11akings--Guj;irat 
Fertilisers and FACT -manufncturing caprolactam faced 
with severe problems. Last year after the announcement 
was made through the Budget of reducin9 the customs 
duty. Then taking into the difficulties faced by the two 
public sector undertakings, it was reinstated at the olrl 
rate. The plastic industry lobby has been pressunsinri the 
Government to reduce the duty on caprolactam, it being 
a raw-material of the plastic industry. The tact remains 
that the public sector suffers a lot on account of the 
reduction in customs duty. I am happy with your assurance 
that if there is any problem fo1 tllese public '"cclo1 
undertakings, 'fllu w11i revise it. But I think 011r expenencc: 
should also be taken into ·account. We hml this bitler 
experience last year. 

SHRI P. CHIDAMBARAM : Ma(Jam, I can only present 
a logical agrument. Thore ore no imports of cnprolact<im 
and the prices aro competitive comparecJ to intPrn<1t1on<JI 
prices. Last year. there were no 1mpo1 ts except under 
advanced licence. The caprolacta:n 1s not a loss making 
line. It 1.s some other products manuf<1ctured by the 
company ... 

SHRI P.C. CHACKO .~a11y public sector 
undertakings arc mi'lking losses. 

SHRI P. CHIDAMBARAM Wl1at c~1n I do'' Pio'-""' 
sec the logic of it. If you are muking a loss in som'~ 

other product, whether cuprol<:>ctam is at ,15 por cent or 
caprolactam is 30 per cent, it m;ikes 110 difterencC'. You 
must look at your other products and try to becomo more 
efficient in the production of tt1ose products. BICP h::is 
gone into it. BICP is an expert body. RICP recommended 
one per cent rl11ty. I have not done th11t But we have to 
bring these dL•" ,s down beciluse tho trend is to bring 
down all customs duties to world levelf>. We have brought 

it down to 30 per cent. It will not affect anyone There 
were no imports last year. I do not expect imports this 
year also. If at any time we find that there is a problem. 
then we can always raise the duties. But please do not 
be earned away by an argument that the factory will be 
closed down. You will find thi'lt ot the end of this year. 
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FACT becomes more efficient and not less efficient. They 
will now look at the other lines of production. 
(Interruptions) Nothing happened last year: not even one 
kilogram of caprolactam came. 

SHRI P.C. CHACKO : But the factory was closed 
down. 

SHAI P. CHIDAMBARAM : The factory was closed 
not because of caprolactam. The factory mL•st have been 
closed because they have got other lines of production 
which are inefficient. In caprolactam, they are making 
profit and, that is why, BICP says keep duty at one per 
cent. So, please <:lo not take whatever the management 
says. I think we should probe what they say, ask them 
the. questions to find out why they are doing badly in 
some lines. Anyway, I am willing to comci to Kerala and 
we can all go and jointly visit FACT and see what is 
their problem and talk to them. 

Again, Madam, there is a problem faced about rubber. 
As the Commerce Minister, I think, enough was done in 
order to reassure rubber growers that nothing will happen 
to affect rubber and nothing did happen. Last year also, 
people mised a hue and cry. I had travelled in Kerala, I 
visited rubber estates, addressed groups of growers and 
reassured them that rubber industry was married to the 
rubber grower in heaven. Both have to live together. If 
rubber industries flue Kerala, the rubber production will 
go down. What is the price of rubber today ? I have got 
the pric"' of rubber. 

SHRI RAMESH CHENNITH/\LA My point IS that it 
ic; zittachoc! to the rural devc:lopmcmt. The people in my 
constituency were saying tliat the Finance Minister has 
done this, what have y·ou donu ? 

SHRI P CHIOAMBARAM : Nothinq l1appened. I was 
in Ramesh Chennithala's constituency. I told the people 
of his constituency that !11ey should believe me and vote 
for Ramesh Cl1ennithala hccause hE~ supports correct 
policies and tie has won because of that. 

You were there on the stage with me. What I am 
saying here, I said there also. I am not saying one th111g 
in Parliament and another thing to the peoplo. They ;icccpt 
it. The yrowers understand the logic ot what we a1c 
doing. F-1ubber prices, according to the formul<.i. should 
be about F'b :!·1!- 01 Rs. 25/-. What are rubber prices 
today ? Rubber prices ::ire Rs. 50/- or Rs. 48/- ahead of 
Kuala Lumpur prices. (lntorruµtions) 

We dirJ not lose on that day. The quotation will go 
down. But we did not lose that day. We did not sell that 

day. II is a flush season today. Rubber is coming. Let us 
not raise an alarm about rubber. Rubber industry is doing 
well. Rubber production is going well. What Shrimali Lalita 
Ambika, the Indian Officer who now heads the Association 
of Natural Rubber Producers "say? I have projected rubber 

growth and rubber demand for the next ten years. In 
Kerala, I said, in a meeting where all of you were present 
that there will never be for the next 20 years filling up 
of the gap between demand and supply. Demand is 
outstripping supply. So, rubber growers have nothing to 
fear for the next 20 years. Mrs. Lalita Ambika, one ot 
your own Officers who now heads the Association of 
Natural Rubber Producers said that between world 
demand and the world supply, there is a gap of 10 lakh 
tonnes. In India, there is a gap, according to the 
Commerce Ministry, of 40,000 tonnes. She estimated it 
at 50,000 tonnes. Nothing will happen to rubber prices. 
If only we do not indulge in panic statements, nothing 
will happen to rubber prices. Rubber prices are being 
published every day at my instance. In Matribhumi. 
Kottayam prices are published. Kuala Lumpur prices are 
published. You knaw we have done all that. But you do 
not want to give credit to what we have done. 
(Interruptions) 

SHRI RAMESH CHENNITHALA : Rubber farmers are 
very badly affected by the impos1t1on of 20 per cent duty. 
It should be reconsidered. 

SHRI P. CHIDAMBARAM Madam, when there is 
no problem, Shri Ramesh Chennithala intervenes. Why 
you not intervene, when there 1s a problem? You do not 
worry. Do not create problems wh1cl1 are not there. You 
arc most welcome. You know me. You walk into my 
Chaniber any time you want to walk into. Kerala people 
walk into. Shri P.C. Chacko telephanes and speaks. You 
know th11l I pick up the telephone 111 the morning. You 
know that very well. 

So, what is the problem ? We can always intervene 
when there is a problem. There is no problem about 
rubber I am contident that rubber industry will grow. We 
have the highest productivity in rubbe1 manufacture. In 
the last seven years. India has become the top producer 
in rubber 1n terms of product1v11y. Acreage has to be 
extended. Land is at a sho1tago. We have got a maJor 
rubber World Bank Finance Project gomg on in Tripura 
in North East. We will become one of tile leadmg 
producers of rubber. Let us give confidence to our farmer. 
Let us not say ilnything wr11ch will make him diffident. 
Nothing will h:ippcn to rubber J':iubber prices arc good. 
Tl11s is a flush season. We <'Ire not allowing any imports 
now. We arc not even allowing imports to meet the gap 
now. Rubber is good. Rubber Will be good. Do not tiave 
any worry about rubber. 

SHRI MULLAPPALL Y RAMACHANDRAN There is 
a good price tor rubber farmers. 

SHRI P. CHIDAMBARAM : Tllank you very much. 11, 

at any time, the rubber farmer complams. let me know. 
I will tour Kerala once again. 
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There has been some criticism about fishing 
implements. Shri G.M. Banatwalla was here. I have 
accepted what Shri G.M. Banalwalla says. 

[Translation] 

PROF. RASA SINGH RAWAT (AJMER) : You are 
very much worried about Kerala but what about Rajasthan. 
(Interruptions). You should protect the interests of Kerala 
but in Rajasthan ... (Interruptions). On the one hand the 
policy of the Govemment is to encourage small scale 
industries but on the other hand, the implements and 
material used by marble processing units are not 
manufactured. 

[English] 

SHRI P. CHIDAMBARAM There is no rubber in 
Rajasthan. It is marble. 

[Translation] 

PROF. RASA SINGH RAWAT : 20 to 30 per cent 
excise duty has been increased on it. 

[English} 

This is a processing unit. A mermorandum has been 
given. In spite of that, no action has been taken. May I 
request on the floor of the House kindly to withdraw 
increase in excise duty on marble processing units so 
that those units can be profitable ? 

SHRI P. CHIDAMBARAM : I have to raise money 
somewhere and if I put Rs. 30/- a square metre on 
marble. I do not think anybody should complain as a 
result of that. Marble is not used by poor people. Marble 
is consumed by affluent sections of society. Marble is not 
a poor man's commodity. I have already responded. I am 
sorry I cannot do that. I have already responded to Shri 
Jawant Singh's request if I can give a small scale 
exemption. I have already responded yesterday. I am 
sending a team. They will look into the matter to see 
whether the small scale can be exempted. But I do not 
propose to reduce the excise duty on marble. When 
marble becomes a poor man's commodity, we will consider 
reducing excise duty. (Interruptions) 

PROF. RASA SINGH RAWAT : I am not talking about 
the business of the marble. I am talking of gangsaw 
units which were established by taking loan from RFC in 
Kissinger, Ajmer in my Constituency. There are 500 such 
units. Ten thousand workers are employed there and they 
will suffer. The units will be closed. They will suffer. 

SHRI P. CHIDAMBARAM : There was some criticism 
about Out Board Motors. I think the criticism is justified. 
I have accepted it. I, therefore, propose to reduce the 
customs duty that has been imposed on Out Board Motors 
which are not manufactured in India and which have to 

be imported. Many of them are fitted into fishing vessels. 
I am reducing the customs duty from 1 O per cent to five 
per cent and appropriate notification is being issued. The 
effective rate will be now a little more than 15 per cent 
last year but the corrected, effective rate including the 
CBD will be 17.9 per cent as opposed to 15 per cent on 
the Out Board Motor. 

On the Out Board Motor spares, I am reducing the 
customs duty on Out Board Motor spares for motors to 
be used in fishing vessels to zero per cent so that these 
spares will be available to keep the motors running. 
Otherwise, these motors will not run and then the fishing 
vessels also will be grounded. Therefore, I am reducing 
it to zero per cent. But this is only on a certification 
given by the Fisheries Department of each State. 
Therefore, there is no general exemption. It is only for 
the fishing vessels. The effective rate will then come to 
15 per cent. I am grateful to Shri G.M. Banatwalla for 
drawing my attention towards what turned out to be an 
anomaly. 

Finally, on newsprint, as everyone knows, there 
are pros and cons. I do not wish to take any decision 
in a hurry. I have spoken to my friends in the BJP 
and in the Congress (I). I was looking IG1r Mr. Jena. 
But now that the Prime Ministiir is here, I can have 
the liberty of speaking lo Mr. Jena also. We have to 
balance the interests of the importer, the domestic 
producer and the reader of the newspaper. It is true 
that, as Commerce Minister, on behalf of the then 
Government, I announced that the prices crashed and 
we would make a suitable correction in the customs 
duty which was zero per cent. But there are various 
views. There are clashing views. I think we should 
look at it a little more carefully. I have requested each 
of the parties to kindly suggest the name of an hon. 
Member. A small group of four or five Members of 
Parliament can look into the matter. It is not a Budget
related matter. I can do it by a notification. The BJP 
has kindly suggested the name of Shri Jaswant Singh. 
The Congress ( 1) has kindly suggested the name of 
Shri P.M. Sayeed. The Prime Minister and Shri Jena 
can suggest the name of somebody from the United 
Front. From the CPM, I would request Shri Nirmal 
Kanti Chatterjee to sit on that group regarding 
newsprint. Let the four or five of them sit down 
together. Whatever recommendations they make, I think 
we could consider a trigger point at which either the 
duty will be levied or the duty will be removed. But 
this is only a suggestion. I leave it to the hon. 
Members. We are not trying to score points. Let the 
four or five hon. Members sit down. In the next two or 
three days, they can hear whatever opinions have to 
be heard. They can give a recommendation. I will make 
it by a suitable notification. So, I think I have answered 
the major questions that have been raised. 
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SHRI MULLAPPALL Y RAMACHANDRAN : You have 
not referred to edible oil. 

SHRI P. CHIDAMBARAM : I will answer that. 

SHRI RAM NAIK (MUMBAI NORTH) : You have not 
said anything about pencil sharpeners. 

SHRI P. CHIDAMBARAM : The duty has been 
removed. 

SHRI RAM NAIK : But that has not been indicated 
in the statement yesterday. 

SHRI P. CHIDAMBARAM : I think, by a notification, 
it will be done. Anyway, if it has not been done, it will 
be removed. 

SHRI RAJIV PRATAP RUDY (CHAPRA) : Why have 
you reduced the duty on plastic and PVC? That is 
resulting in dumping of PVC. It is adversely affecting the 
environment. 

SHRI P. CHIDAMBARAM : Dumping is a diferent 
thing. 

SHRI JASWANT SINGH (CHITIORGARH) : Madam 
Chairman, I made three requests. When he took the 
notes, I hope the hon. Minister has deliberately omitted 
those three requests. 

SHRI P. CHIDAMBARAM : I have your points. What 
are those points ? 

SHRI JASWANT SINGH : One was a request which, 
if I recollect right, met with almost a near unanimous 
support. There is no need whatsoever to put this duty on 
sports goods. 

SHRI P. CHIDAMBARAM : I am responding to this. 
am going to respond. 

SHRI JASWANT SINGH : I thought you had finished. 

SHRI P. CHIDAMBARAM : Shri P.R. Dasmunsi 
reminded me to respond. Which are the three points ? 

Please tell me. 

SHRI JASWANT SINGH : The first was about sports 
goods. , The second was reconsideration of excise duty 
on motor vehicle related to energy efficiency and pollution 
control matters and the third was the consideration of 
vegetable oil duty because it directly affects the 
agriculturists and the producers. 

There are two more issues. One is, why do you not 
treat the deserts of India on the same terms as you treat 
the North-East and the hills of India ? Could I tangentially 
make a request to the Minister of Industry about the 
Instrumentations Limited, Kola ? 

SHRI P. CHIDAMBARAM : I do not think it is 
necessary to respond to each one of these because some 
of these require a little more consideration. Now that four 
or five issues have been mentioned, I will respond to 
them very briefly. 

Firstly on sports goods, it is not as though the opinion 
was unanimous because Shri Priya Ranjan said that he 
only wanted zero duty and a simpler procedure for sports 
goods imported by recognised associations, clubs and 
teams. There is a growing sports goods industry in India. 
I have visited Jalandhar. I had interactions with them as 
the Commerce Minister. We need to encourage the sports 
good industry to grow. At the same time, I recognise that 
a number of sports equipment ought to come in at very 
low duties. I have brought down the duty from 50 per 
cent to 30 per cent. I am willing to consider further 
reduction of duty. But I must consult with the sports goods 
manufacturers to ensure that whatever indigenous capacity 
they are building now is not affected by a drastic reduction 
of duty. I have made a note of it. 

Secondly, on the energy efficient cars, I am afraid, 
over a period of years, by tinkering over one rate and 
another rate, we created a completely irrational set of 
duties on cars. In fact, there was something by weight: 
something by passenger capacity. Now we have got rid 
of that. We simply go by the time-honoured definition of 
the Motor Vehicles Act based on passenge; capacity. Now 
we have fixed three rates according to the passenger 
capacity and the industry has accepted ii. What you are 
saying is : "Can you punish somebody for polluting and 
being inefficient"? It has really nothing to do with the 
excise duty. It is an additional poiluting tax that has to 
be levied or a tax based on fuel efficiency. It has nothing 
to do with the excise duty; excise duty is on manufacture. 
What we have done is the right thing. But I am willing 
to consider whether any other kind of polluting tax or 
inefficiency tax ought to be levied on some kind of 
vehicles. But that requires more careful consideration. 

The third thing was, whether the concession extended 
to backward areas and districts can be extended to 
deserts. That again requires a careful consideration. But 
I think, if some of these desert areas also fall under the 
backward districts which have not been notified-there 
was a Committee appointed by the previous Government 
for this-then may be, a part of the problem may be 
taken care of. 

Then comes edible oil ... (Interruptions) 

SHRI NIAMAL KANT! CHATTERJEE : Wherever they 
are, they are turning it into deserts ... (Interruptions) 

SHRI P. CHIDAMBARAM : He says : "Wherever you 
are, you turn it into a desert." ... (Interruptions) 
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'sHRI P.R. DASMUNSI (HOWRAH) : What about 
donations to sports bodies ? You said that you would 
refer to it. 

SHRI P. CHIDAMBARAM : I said, I will make the 
procedure simple. I agree that the procedure is bad. There 
is a procedure today. That procedure is a little more 
complicated. I want to make the procedure simple. It 
comes today at zero duty. 

~I MULLAPPALL Y RAMACHANDRAN : Do not 
¢e any concession on sports goods because the Indian 
contingent has got 104th place. 

SHRI P.R. DASMUNSI : That is why, you must give 
subsidy, Sir. ' 

DR. K.P. RAMALINGAM (TIRUCHENGODE) : What 
about subsidy on heavy tractors ? 

SHRI P. CHIDAMBARAM : On edible oil, please see 
the situation. There is a huge gap between demand and 
supply of edible oils. In 1995-96, production was only 
65 lakh tonnes but the demand is 72.54 lakh tonnes. In 
1996-97 also. we expect a demand gap of a slightly 
higher order. Now what we are importing, only meets 
that gap partially. It is true that the domestic producer of 
Soyabean and other oil seeds must be protected. At the 
same time, I must also ensure that the millions of people 
who consume edible oil get it at a reasonable price now. 
One of the reasons why people are extremely happy is 
that duties on edible oil have been reduced from 30 per 
cent lo 20 per cenl. 

14.00 hrs. 

Now, the question is, is this 20 per cent adequate 
protection for anyone who grows oilseeds in India ? I 
believe. 20 per cent is adequate protection. Well, it is 
not as though, any soyabean or any other oilseeds is 
taken to India. We tried to import soyabean last year but 
we ran into quaranline problem. Then quite rightly, the 
quarantine problem was formidable that they gave up the 
idea ot importing soyabean. I think, there is an opportunity 
to import soyabean, use the capacity in Madhya Pradesh 
and elsewhere to crush soyabcan, extract tho oil and 
export the soyabean extract as a meal. But we cannot 
do because there are very strict quarantine restrictions. 
So, I do not think, there is any danger to the oilseeds 
farmer. And. I think, 20 per cent customs duty is enough 
protection for him. 

And. 'it also helps the consumers here. Fortunately 
or otherwise, Indian consumers require oil. There is no 
meal which is cooked without oil. We consume the largest 
quantity of oil. By reducing tt1e customs duty, edible oil 
prices have fallen or at least did not rise as one would 
have expected that it would rise. So, I think, keening 
both the consumer's interest and oilseeds produc rs' 
interests in mind, we have struck a balance and kep. it 
:rt 20 per cent and I think, it is a correct one. 

Will it affect coconut. tho copra ? I am afraid. it will 
n.. . Aya1n, we allow import of all edible oil. We do not 

allow import of coconut oil, that only to protect the coconut 
farmers. 

Look at the prices of copra. On the 17th of July, the 
price of copra in Alapuzha was 2,600 per quintal. It has 
now risen lo 2,900 per quinlal. In Kochi, on 17th of July, 
.it was 2,500 per quintal and today ii is 2,770 p,er quintal. 
So, it is not as though that 20 per cent duty that I 
impose on edible oils from 30 per cent has caused a 
crush in copra prices. That is not so. The demand ·is 
outpacing supply. So, if the demand is outpacing supply, 
nothing will happen to prices. Prices will be reasonable 
and remunerative to farmers. 

Anyway, we are watching it virtually everyday. I am 
looking at it everyday and I arn concerned about these 
products because I know that these are not only the raw 
materials for the industry, these are bread and butter of 
the farmers of this country. I am very conscious of this 
matter while I take these decisions. 

SHRI N.K. PREMACHANDRAN (QUILON) : Sir, what 
about 1 O per cent reduction on import duty on rutile? 
This is affecting the two major indigenous industries 
namely. KMML, Chavra and Travancore Titanium f'roducts. 
Trivandrum. Rutile is extracted from mineral scrnd which 
is easily available in Kerala coastal areas. 

SHRI P. CHIDAMDARAM : The raw material comes, 
virtually at no cost. I do not want to get into it. I am 
willing to discuss with you. I have gone into as to why 
that factory is not doing well. It is working at a very low 
capacity utilization. It is the capacity utilization ot that 
factory, which is the problem. But I am willing to sit and 
discuss with you separately. 

SHRI P.C. CHACKO : Sir, tha, is not like that. It is 
the titanium dioxide rutile grade. It is not raw material. 
We are manufacturing titanium dioxide rutile grade in our 
country. Import duty is being reauced, that is affecting 
the indigenous industry. 

SHRI P. CHIDAMBARAM : The raw material tor that 
is available in the sands of Kerala, virtually at no cost, 
a little cost. Yet, that factory is not doing well when it is 
getting raw material virtually at no cost. 

I have gone into it - I moan, I am talking from my 
memory again-and I believe. it is workin~ at a very low 
capacity utiliz ;it ion. lls rnted capacity is much higher. Its 
capacity ut1l1L;1l1011. a couple of years ago was higher but 
it has come down. l think, the problem is at different 
level. It is not because of customs duty being reduced. 
You can import all the rutile you can. But you are not 
working your' factory to the capacity at which it will be 
viable. Anyway, I am willing to go into it and then come 
back to it. 

Madam, on tractors. we have only given subsidy for 
tractors of a certain horse powers. I think, 25 horse 
powers or so of Rs. 30,000. Now, even that has been 
criticized as a bonanza to the big farmers. A small farme1 
uses, if at all, only a small tractor. Why should I give the 
subsidy to the big tractor ? 
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DR. K.P. RAMALINGAM : It is not only tilling wilh a 
small tractor. The big tractors are also being used for 
that. 

SHRI P. CHIDAMBARAM The small farmers did 
not even buy small tractors. 

SHRI SONTOSH MOHAN DEV (SILCHER) : 
Nowadays, under your scheme power tillers are given. 
Thal you can consider, in future. 

SHRI NIRMAL KANT! CHATTERJEE He is less 
cynical than the earlier Government. He has extended 
the facilities to all farmers. Previously, it was only marginal 
farmers. I do not know how they can go in for power 
tillers. 

SHRI SONTOSH MOHAN DEV : I am glad that you 
are supporting his policy. 

SHRI P CHIDAMBARAM : On power tillers we are 
~iving a subsidy and I think that should take care of the 
farmers. 

DR. K.P. RAMALINGAM In power tillers there are 
two divisions. 

SHRI P. CHIDAMBARAM : We are giving Rs. 30,000 
subsidy to small tractors. I do not think there is a case 
now for giving subsidy to large tractors. I think we should 
leave ii there. 

I am grateful to the hon. Members and I request 
them to pass the Finance Bill. 

SHRI SONTOSH MOHAN DEV In the Finance Bill 
we expected you to say something about the 
recommernfations sent by the salaries committee. But you 
are conspicuously silent about it 

SHRI P CHIDAMBARAM : I have received no 
recommendation. 

SHRI P.R. DASMUNSI : I had raised a point 
yesterday during the debate. 

MR. CHAIRMAN : At the Third Stage. not now. 

The question is : 
~ 

"That the Bill to give effect to the financial proposals 
of the Central Governemnt for the financial year 
1996-97, be taken into consideralion." 

The motion was adooted. 

MR. CHAIRMAN The House shall now take up 
clause by clause ccnsi'ierat1on of the Bill. 

Clause 2 

SHHI JA0WANT SINGH (CHITTORGARH) : I beg to 
move 

Page 2. lines 51 and 52,-

for "Forty thousand" substitute-"lilty thousand· ( 1f>1 

SHRI P. CHIDAMBARAM : Before you ask the 11011 

Member whether he wants to insist on his amendment 
I would request him to withdraw his amendment as I 
have accommodated as much as possible in this Budget. 

MR. CHAIRMAN : Do you want to insist on your 
amendment? 

SHRI JASWANT SINGH : In deference to the Finance 
Minister's persuasive appeal. I withdraw my amendment 

MR. CHAIRMAN Has the hon. Member leave of 
the House to withdraw his amendment ? 

SEVERAL HON. MEMBERS : Yes. 

The amendment was, by leave. withdrawn. 

[Translation} 

SHRI GIRDHARI LAL BHARGAVA (JAIPUR) 1 beg 
to move 

Page 2, line 5, -

For "Forty thousand rupees" substitute--"S1xty thousand 
rupees" (18) 

Page 2, line 6-

For "eighteen thousand rupees "'substlfutc" Six 
thousand rupees" ( 19) 

Page 2,-

omit lines 18 to 23 (20) 

I stated that Central Government employees h<id 
demanded that income tax limit should be incre<1snd upln 
Rs. 60,000. Its non-1mplementat1on has crr:atcd rescnlmcnl 
among them, likewise. Compa111es should also iJP ~Jivr;n 

tax-exemption upto Rs. 60.000. I request the lv"i. i'1nance 
Minister to accept my suggestion in the 1nte1co,t nl public. 
especially the government employees. Ali I wanted to 
express 1s the sentiments of people. I withdraw rny 
amendments because our leader Shn Jaswant Singh has 
also withdrawn. otherwise 11 would be ilga1nst pa.ty 
discipline. 

[English/ 

SHRI P. CHIDAMBARAM : I request tile hon. Membe1 
to withdraw his amendments. 

[Transla/1on] 

SHRI GIRDHARI LAL BHARGAVA 
withdraw my amendments 

[English] 

With rec:ir1e1. I 

MR. CHAIRMAN Has !he hon. Membe1 :p, • 

the House to withdraw his amendments ? 
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SEVERAL HON. MEMBERS : Yes. 

The amendments were, by leave, withdrawn. 

MR. CHAIRMAN : The question is 

"That clause 2 stand part of the Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 

MR. CHAIRMAN : Mr. Banatwalla, are you going to 
move you amendment ? 

SHRI G.M. BANATWALLA (PONNANI) I beg to 
move: 

Page 3, -

omit lines 39 to 43. (4) 

Madam, Chairperson, please allow me to persuade 
the Minister of Finance ... (Interruptions) This is the 
question about Keyman's insurance policy and the amount 

·received on Keyman's insurance policy. It has a social 
etfe ... ,. Now, if you look at the definition of Keyman's 
insurance policy, you will find that it means a life insurance 
policy taken out by a person on the life of another person 
who is his employee. We must give encouragement to 
our companies and to our firms to take out life insurance 
policy for the employees. Now, if you tax the amount 
received under this insurance, you are discouraging the 
companies and firms from taking out insuran·ce policres 
for its employees. Now, it has a very social effect and 
because of this social effect, I appeal to you very 
fervently to have a relock at it and please do not have 
a stiff collar opposing each and everything that we 
suggest. 

SHRI P. CHIDAMBARAM : I accepted one of your 
suggestions in your absence. 

SHRI G.M. BANATWALLA : I thank you for that. 

SHRI P. CHIDAMBARAM I cannot accept this 
amendment because it has become a device for avoiding 
tax. We can look at the policy later but I cannot accept 
this amendment. But I can once again remind him that 
I have accepted another amendment of his. Therefore, 
he should withdraw his amendment. 

MR. CHAIRMAN : Mr. Banatwalla, are you going to 
withdraw the amendment ? 

SHRI G.M. BANATWALLA: I hope in the next Budget 
he would consider it. Therefore, I seek the leave of the 
House to withdraw the amendment. 

MR. CHAIRMAN : Is it the pleasure of the House 
that the amendment moved by Shri G.M. Banatwalla be 
withdrawn ? 

The amendment was, by leave, withdrawn. 

MR. CHAIRMAN : The question is : 

"That Clause 3 stand part of the Bill". 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 4-Amendment of Section 10 

MR. CHAIRMAN : Mr. Banatwalla, are you going to 
move your amendment. 

SHRI G.M. BANATWALLA : No, I am not going to 
move my amendment. 

SHRI P. CHIDAMBARAM : I have an official 
amendment. I am moving the official amendment to 
Clause 4. 

Amendment made : 

Page 4, in line 9, for ''the 1st day of October, 1996" 
substitute "the 1st day of August, 1996". (34) 

(Shri. P. Chidambaram) 

MR. CHAIRMAN The question is : 

"That Clause 4, as amended, stand part of the Bill". 

The motion was adopted. 

Clause 4, as amended, was added to the Bill. 

Clauses 5 and 6 

MR. CHAIRMAN : The question is 

"That Clauses 5 and 6 stand part of the Bill". 

The motion was adopted. 

Clauses 5 and 6 were added to the Bill. 

Clause 7 

MR. CHAIRMAN : Mr. Banatwalla, are you going to 
move your amendment ? 

SHRI G.M. BANATWALLA : Clause 7 is about senior 
citizens. When the retirement age is 58, why should you 
keep the age for senior citizenship as 65 ? 

Kindly have a consistent policy. At the age of 58, a 
person should be considered as a senior citizen. I 
therefore, very hopefully, move my amendment. 

I beg to move 

"Page 5,-

for lines 24 to 2g, substitute-
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( 1 a) a deduction of a sum equal to thirty-three and 
one-third per cent of the salary or twenty-thousand rupees, 
whichever is less : 

Provided that in the case of an assessee, being a 
women, whose total income before making any deduction 
under this clause, does not exceed seventy-five thousand 
rupees, the provisions of this clause shall have effect as 
if for the words "twenty-thousand rupees", the words 
"twenty-five thousand rupees" had been substituted. (6) 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA : Mr. Chairman. 
Sir, the age of senior citizens should be lowered from 65 
years to 60 years, because at the age of 60 a person 
1s considered old. The hon. Minister and all the young 
Members present here would attain the age of 60 years 
before 65 years. I would like to make a submission that 
senior citizens should be given more facilities. The rebate 
of Rs. 10,000 should also be increased. I hope that the 
hon. Minister would lower the age of senior citizens from 
65 years to 60 years as it is also in his own interest. 

Sir, I beg to move : 

Page s. lines 48-52 substitute the following: -

"In case of an assessee, whose total income exceeds 
sixty thousand rupees, a deduction of a sum equal to 
thirty-three and one third per cent of the salary or eighteen 
thousand rupees whichever 1s less. 

[English] 

SHRI P. CHIDAMBARAM These are, of course, 
very useful suggestions and the utility becomes very 
obvious when one grows older but I am afraid there are 
number of other agencies which confer benefits today at 
the age of 65. Let me first consult everyone who has got 
an age determination benefit before we make it uniform. 
I do not think we should rush to make the age of a 
senior citizen as 68 years at one place and 65 years at 
another place. I need time to reflect on it. We will see 
when I come back. For the time being, I would request 
the hon. Members to withdraw their amendments. 

{Trans/a ti on] 

SHRI GIRDHARI LAL BHARGAVA : Otherwise you 
should 'make provisions of providing reservation for old 
people in Lok Sabha as is· being provided f~r women. 

MR. CHAIRMAN : Are you withdrawing ? 

[Fnglish} 

SHRI G.M. BANATWALLA : I hope he will accept in 
future and therefore, I seek the leave of the House to 
withdraw my amendments. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA : Sir, I apprehend 
that hon. Minister will be able to implement it in future. 
As I have mentioned earlier also, Lok Sabha elections 

are likely to be held probably in December or before 7th 
January, 1997. It would be better if this is accepted now, 

· otherwise, I am going to withdraw. When the old man 
here has already withdrawn his amendment. I too withdr.1w 
mine. 

{English} 

MR. CHAIRMAN : Have the hon. Members leave of 
the House to withdraw their amendment Nos. 6 and 21? 

SEVERAL HON. MEMBERS Yes. 

The amendments were by leave, withdrawn 

MR. CHAIRMAN : The question is 

"That clause 7 stand part of the Bill." 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clause 8 

MR. CHAIRMAN : The question is 

"That clause 8 stand part of the Bill." 

The motioFJ was adopted. 

Clause 8 was added to the Bill. 

Clause 9 

[Translation] 

MR. CHAIRMAN : Bhargavaji, are you moving 
amendment No. 22 in clause 9 ? Please do not make a 
speech. 

SHRI GIRDHARI LAL BHARGAVA . Sir, I am moving. 
beg to move 

Page 6, line 13-

For "filfeen thousand rupees" substitute "twenty 
thousand rupee~" 122) 

[English] 

MR. CHAIRMAN : The question IS 

for "fifteen thousand rupees" subst1tule-"twenty 
thousand rupees". 

The motion was negatived. 

MR. CHAIRMAN The question is 

"That clause 9 stand part of the Bill." 

The motion was adopted. 

Clause 9 was added to the Bill 

Clause 10 

MR. CHAIRMAN The question is 

"That clause 10 stand part of the Bill. 

The motion was adopted. 

Clause 1 O was added to the 811/ 
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Clause 11-Amendment of Section 32 

MR. CHAIRMAN : Mr. Banatwalla, are you moving 
your amendment ? 

SHRI G.M. BANATWALLA : With deference to the 
earlier assurance of the Finance Minister, I do not move it. 

Amendment made 

Page 6,-

(a) after line 17 insert-

"(a) if the unabsorbed depreciation allowance cannot 
be wholly set off under clause (1), the amount 
not so set off shall be set off from the income 
under any other head, if any, assessable for that 
assessment year." 

(b) in line 18, after "set off", insert "under clause (i) 
and clause (ia)"; 

(c) in line 27, for "assessment year", substitute-
assessment year : 

Provided further that the time limit of 
eight assessment years specified in sub
clause (b) shall not apply in the case of 
a company for the assessment year 
beginning with the assessment year 
relevant to the previous year in which 

1 of 1986 the said company has become a sick 
industrial company under sub-section ( 1 ) 
of section 17 of the Sick Industrial 
company (Special Provisions) Act, 1985 
and ending with the assessment year 
relevant to the previous year in which 
the entire networth of such company 
becomes equal to or exceeds the 
accumulated losses. 

Explanation-For the purpose of this 
clause, "networth" shall have the meaning 

1 of 1986 assigned to it in clause (ga) of sub
section ( 1) of section 3 of the Sick 
Industrial Companies (Special Provisions) 
Act, 1985. (35) 

(Shri P Chidambaram) 

MR. CHAIRMAN : The question is : 

"That clause 11, as amended, stand part of the Bill. 

The motion was adopted. 

Clause 11, as amended, was added to the Bill. 

Clauses 12 and 13 

MR. CHAIRMAN : The question is : 

"That clauses 12 and 13 stand part of the Bill. 

The motion was adopted. 

Clauses 12 and 13 were added to the Bill 

Clause 14 

{Tmnslat1on} 

SHRI GIRDHARI LAL BHARGAVA (JAIPUR) Which 
Clause you are mentioning ? 

MR. CHAIRMAN : Clause 14, amendment 
number 23. 

SHRI GIRDHARI LAL BHARGAVA : In my opinion 
this amendment . . . (Interruptions) 

MR. CHAIRMAN : Do not make a speech. Please 
tell me whether you want to move the amendment or 
not? 

SHRI GIRDHARI LAL BHARGAVA : I beg to move: 

Page 6, last line 

for "seven years" substitute "six years" (23) 

I am moving the amendment but I would like to say 
that the announcements are not being made by the Chair 
according to the serial numbers. My humble submission 
to you is that the announcement should be made 
according to the serial numbers of the amendments. 
However, I know very well what is going to happen. 

[English] 

MR. CHAIRMAN : I will now put Amendment No. 23, 
moved by Shri Girdhari Lal Bhargava, to the vote of the 
House. 

The amendment was put and negatived. 

Amendment made : 

Page 6,-

(a) in lines 48 and 49, omit 

"with ettect from the 1st day of April, 1996"; 

(b) after line 51 , insert-

'( aa) In the second proviso. for the words "(excluding 
the amounts capitalised from reserves)", the words "and 
general reserves" shall be substituted with effect from 
the 1st day of April, 1997 :' 

(c) In line 56, for "seven years", substitute "five 
years". (36) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is 

"That clause 14, as amended, stand part of the Bill". 

The motion was adopted. 

Clause 14. as amended, was added to the Bill. 

New Clause 14A 

SHRI P. CHIDAMBARAM : Sir. I beg to move 

"That this House do suspend clause (i) of rule 80 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates. 
in its application lo Government amendment No. 37 
to the Finance (No. 2) Bill. 1996 and that this 
amendment may be allowed to be moved." 
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MR. CHAIRMAN : The question is : 

"That this House do suspend clause (i) of rule 80 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to Government amendment No. 37 
to the Finance (No. 2) Bill, 1996 and that this 
amendment may be allowed to be moved." 

The motion -was adopted. 

Amendment made : 

Amendment of 
section 40A 

Page 6, after line 56, insert 

14A. In section 40A of the Income
tax Act, in sub-section (3), for the 
words "ten thousand" wherever they 
occur, the words ''twenty thousand" 
shall be substituted with effect from 
the 1st day of April, 1997." (37) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That new cla~se 14A be added to the Bill." 

The motion was adopted, 

New Clause 14A was added to the Bill. 

Clause 15 

MR. CHAIRMAN : The question is : 

"That clause 15 stand part of the Bill. 

The motion was adopted. 

Clause 15 was added to the Bill. 

Clause 16 

Amendment made : 

Page 7, in lines 17 and 18, for "written down value 
ot the said assets at the time of transfer thereof" 
substitute "written down value of the said assets at 
tl,e time of transfer thereof by the second mentioned 
person". (38) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is 

"That clause 16, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 16, as amended, was added to the Bill. 

Clause 17 

Amendement made : 

Page 7,-

(a) for lines 20 and 21, substitut&-

(a) in clause (d), for the words "governing such Joan 
or borrowing" the words "governing such loan or 
borrowing; or" shall be substituted; 

(b) after clause (d), the following clause shall be 
inserted, namely :-

"(e) any sum payable by the assessee as interest 
on any term loan from a scheduled bank in 
accordance with the terms and conditions of the 
agreement governing such loan."; 

(b) after line 21, insert-

(c) after Explanation 3, the following Explanation 
shall be inserted, namely :-

'Explanation 3A.-For the removal of doubts, it 1s 
hereby declared that where a deduction in respect 
of any sum referred to in clause (e) of this section 
is allowed in computing the income referred to in 
section 28 of the previous year (being a previous 
year relevant to the assessment year commencing 
on the 1st day of April, 1996, or any earlier 
assessment year) in which the liability to pay such 
sum was incurred by the assessee, the assessee 
shall not be entitled to any deduction under this 
section in respect of such sum in computing the 
income of the previous year in which the sum 1s 
actually paid by him.'; 

(c) In line 22, for "(b)" substitute "(d)", (39) 

(Shri. P. Ch1dambaram) 

MR. CHAIRMAN : The question is 

"That clause 17, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 17, as amended, was added to the Bill. 

Clause 18 

MR. CHAIRMAN : The question is 

"That clause 18 stand part of the Bill. 

The motion was adopted. 

Clause 18 was added to the Bill. 

Clause 19 

Amendment made 

Page 7, in line 32,-for "bonds or debentures··. 
substitute "bonds, debentures or units of any mutual 
fund referred to in clause (230) of section 1 O." 

(Shn P Ch1dambaram) 

MR CHAIRMAN The question 1s 
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"That clause 19, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 19 as amended, was added to the Bill. 

Clause 20 to 28 

MR. CHAIRMAN : The question is 

"That clauses 20 to 28 stand part of the Bill. 

The motion was adopted. 

Clauses 20 to 28 were added to the Bill. 

New Clause 28A 

SHRI P. CHIDAMBARl\M : I beg to move : 

"That this House do suspend clause (i) of rule 80 of 
the Rules of Procedure aod Conduct of Business in Lok 
Sabha in so far as it requires that an amendment shall 
be within the scope of the Bill and relevant to the subject 
matter of the clause to which it relates, in its application 
to Government amendment No. 41 to the Finance 
(No. 2) Bill, 1996 and that this amendment may be 
allowed to be moved." 

MR. CHAIRMAN : The question is : 

''That this House do suspend clause (i) of rule BO of 
the Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment shall 
be within the scope of the Bill and relevant to the subject 
matter of the clause to which it relates, in its application • 
to Government amendment No. 41 to the Finance 
(No 2) Bill, 1996 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 

Amendment made 

Amendment of 
section 80L 

Page 10, after line 21, insert-

"28A, In section SOL of the Income· 
tax Act, in sub· section ( 1) with effect 
from 1st day of April, 1997,-

(a) 1n clauses (1) and (2), for the 
words "thirteen thousand", the words 
"twelve thousand" shall be substituted: 

(b) after clause (2). tile following 
proviso shall be inserted, namely; 

"Provided that where any income 
referred in clause (iv), clause (v) or 
clause (va) remains unallowed after 
the deduction under the foregoing 
provision of this section, there shall 
be allowed in computing the total 
income of the assessee, an additional 
deduction of an amount equal to so 
much of such income as has 
remained unallowed, so, however, that 
the amount of such additional 
deduction shall not exceed !h1 ee 
thousand rupees." (41) 

(Shri. P Chirtamh;m1m) 

MR. CHAIRMAN : The question is : 

"That new clause 28A be added to the Bill." 

The motion was adopted. 

New clause 28A was added to the Bill. 

Clauses 29 to 31 

MR. CHAIRMAN : The question is 

"That clauses 29 to 31 stand part of the Bill. 

The motion was adopted. 

Clauses 29 to 31 were added· to the Bill. 

• Clause 32 

Amendment made 

Page 11,-

(a) in line 5, for "clause" substitute "clauses"; 

(b) after line 18, insert-

'(xvii} as subscription to any units of any mutual fund 
referred to in clause (230) of section 10 and 
approved by the Board on an application made 
by such mutual fund in the prescribed form 

Provided that where a deduction is claimed 
and allowed under this 'claus<' with reference 
to the cost of units, the co'.;t l such units 
shall not be taken into account 101 ti"· purposes 
of sections 54EA and 54E8 : 

Provided further that this clause shall apply if 
the amount of subscription to such units is 
subscribed only in the eligible issue of capital 
of any company. 

Explanation-For the purposes of this clause,

"eligible issue of capital" means an issue referred to 
in clause (i) of Explanation to clause (xvi) in sub-
section (2) of section 88.'. (42) 

(Shn P. Cl1idambaram) 

MR. CHAIRMAN : The question is 

''That clause 32, as amended, stand part of the Bill." 

The motion was adopted 

Clause 32. as amended, was added to the Bill. 

Clause 33 

MR. CHAIRMAN : The question is 

"That clause 33 stand part of the Bill". 

The motion was adopted 

Clauses 33, was added to tht! Bill 

SHRI G.M. BANATWALLA I beg to move 

Page 11, -

line 43, after "Income-tax," insert-

'(1) for the words "the age of sixty-five years or more", 
the words "the age of fifty-eight years or more" 
shall be substituted.' (7) 
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Page 11, lines 43 and 44,-

for •one hundred and twenty thousand rupees• 
substitute "one hundred and eighty thousand rupees". 
(8) 

Page 11, line 44,-

for "with effect from the 1st day of April, 1997." 
substitute "with effect from the 1st day of April, 1996." 
(9) 

It is an important amendment with respect to exports 
and I appeal that exports should not suffer and therefore 
this application of MAT to exports must be reconsidered 
and the hon. Finance Minister should once again· consider 
the fact that our exports must not have an adverse impact 
by bringing them under the purview of MAT. Now, further 
there is also a question of small scale industries. 
(Interruptions) 

MR. CHAIRMAN : You may not give full speech. 

SHRI G.M. BANATWALLA : I am a disciplined 
Member. 

MR. CHAIRMAN You have already spoken. 

Clause 34 

SHRI P. CHIDAMBARAM : I think that the hon. 
Member has got the wrong amendment. Clause 34 does 
not deal with exports. Clause 34 deals with 888. Your 
amendments now being considered are 7, 8, and 9. I 
think we have crossed all that. Kindly withdraw the 
amendments. (Interruptions) 

SHRI G.M. BANATWALLA : I have said that the 
senior citizen age ... (Interruptions) 

MR. CHAIRMAN : It is alright. 

Has the hon. Member leave of the House to withdeaw 
his amendments ? 

The amendments were, by leave, withdrawn. 

MR. CHAIRMAN : The question is 

"That clause 34 stand part of the Bill." 

The motion was adopted. 

Clause 34 was added to the Bill. 

Clause 35 

[Translation} 

SHRI GIRDHAAI LAL BHARGAVA : I beg to move: 

Page 11, line 5 from below-

for "twenty per cent" substitute "fifteen per cenr 
(24) 

[English] 

MR. CHAIRMAN : I shall now put amendment No. 
24 moved by Shri Girdharilal Bhargava to the vote of the 
House. 

The amendment was put and negatived. 

Amendment made : 

Page 11, for lines 45 to 4 7, substitute -

'35. In section 112 of the Income tax Act, in sub
section (1) with effect from the 1st day of April, 1997,-

(a) in clause (b), in sub-clause (ii) for the woros 
"thirty per cent.", the words "twenty per cent.." shall be 
substituted,.' 

(b) in clause (d), in sub-clause (ii) for the words 
"thirty per cent.", the words "twenty per cent . ." shall be 
substituted. (43) 

(Shri. P. Chidambaram) 

MR. CHAIRMAN : The question is .. · 

"Thal clause 35, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 35, as amended, was added to the Bill. 

Clause 36 

MR. CHAIRMAN : The question is 

"Thal clause 36 stand part of the Bill." 

The motion was adopted. 

Clause 36 was added to the Bill. 

Clause 37-insertion of new section 115 JA
decreased income relating to 

certain companies 

MR. CHAIRMAN Dr. Laxminarain Pandey-not 
present. 

Shri G.M. Banatwalla. 

SHRI G.M. BANATWALLA : I beg lo move : 

Page . 12, line 5.-

after "distribution of power'' insert -

"or an SSI manufacturing unit el'.porting its own 
products" (10) 

Page 12, _line 5,-

after "distribution of power'" insert-

"or a company exporting its own products" 
(13) 
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P<1ye 12.-

after line 10, insert-

"Prov1ded that the business profits of manufacturer
exporte r corporates arising from their own 
direct exports shall not attract the provisions of this 
section." (14) 

I would like to make a sentence. 

MR. CHAIRMAN : You may not speak every time. It 
is alright 

... (Interruptions) 

SHRI G.M. BANATWALLA : Every 1 'le. ·1111~ 1s a 
different view altogether. I must be allov.. : I<> make an 
appeal. It is for the House to accept 1t or not. 

MR. CHAIRMAN : You have spoken already 111 great 
detail 1n your speech. Have you not ? 

SHRI G.M. BANATWALLA : I have not yet spoken 
on this particular topic. 

MR. CHAIRMAN Have you not mentioned in your 
speech ? All right. 

SHRI G.M. BANATWALLA : What is this ? This is 
something which is very new. An hon. Member who is 
moving the amendment is not being allowed to say a 
few words to appeal to tho hon. Minister in the House 
as to what the amendment means. We are on the 
question of exports. We are on the question of small 
scale 1ndustnes. Here we have a Government that is 
committed to small scale industries. Even the hon. Minister 
1n his speecl1 has said that the small scale sector forms 
the backbone of our industry. 

He said and I quote : 

"I <irn deeply committed to strengthening this sector." 

Now. Madam Chairperson. I am appealing to the 
sense of commitment of the hon. Finance Minister to the 
cause of the small scale industries here and I appeal to 
him that looking at the importance that it is the small 
scale 1ndustnes !hilt are the providers of the jobs-mostly 
two-thircfs of tile 1obs in the private sector are provided 
by these small scale industries-under such a situation, 
they should not be brought under the impact of this MAT 
as far as exports are concerned. 

Therefo10, my amendment is with respect to MAT 
and exports. Exports must be exempted from this adverse 
impact of MAT Let our exports not suffer. My amendment 
1s with respect to those small scale industries which export 
the11 own p1oducts. So m the interest of both exports 

.1ncl the small scale industries this particular amendment 
must bt• accepted 

IT·.mslat1onf 

SHRI GIRDHARI i Al •.\f-'.GAVA I beg to move: 

Page 12, line 5-6, -

after "fulfill the conditions laid down in sub-section 
(4a) of section 80-1A" insert-

"or engaged in development of infrastructure in India" 
(25) 

Page 12, line 10,-

for '1hirty per cent" substitute "ten per cent"_ (26) 

Madam Chairman, the declaration about MAT made 
by the hon'ble Minister is worth welcoming but besides 
16 states, other states may also be covered under it. 

You have given concession to your well wishers who 
are manufacturing sports related items. My submission is 
that the stone processing work which is considered a 
small scale industry item is the main industry of Rajasthan. 
They do not polish stone. Therefore you should not 
consider it a luxury item. You have insulted them by 
using 'luxury' word in so far as Rajasthan is concerned. 
Thousands of poor and Adivasis are engaged in this 
industry. Earlier, 20 per cent excise duty was levied on 
this industry which has now been increased from 20 per 
cent to 30 per cent. What concession have you given to 
Rajasthan ? You have said that a committee would be 
sent to Rajasthan to look into the matter but Shri Jaswant 
Singhji has raised a right question that by when a decision 
is likely to be taken in this regard ? The Hon'ble Minister 
has said that four or five Members would be sent to 
Ra1asthan. I would like to know as to whether this work 
will be done during your tenure or we will have to talk 
to the new Finance Minister ? My humble request is that 
the excise duty should be reduced from 30 per cent to 
20 per cent. 

{English] 

MR. CHAIRMAN : Now I shall put amendment Nos. 
10, 13 and 14 moved by Shri G.M. Banatwalla and 
amendment Nos. 25 & 26 moved by Shri Girdhari Lal 
Bhargava to the vote of the House. 

The amendments were put and negatived. 

Amendment made 

Page 12,-

(a) In lines 4 to 6, omit "(other than a company 
engaged in the business of generation or generation and 
distribution of power or a company which fulfils the 
conditions laid down in sub-section (4A) of section 
80-1A)": 

(b) after line 13, inserl-

"Provided that while preparing profit and 
loss account, the depreciation shall be 
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1 of 1956 

1 of 1956 

calculated on the same method and rates 
which have been adopted for calculating 
the depreciation for the purpose of 
preparing the profit and loss account laid 
before the company at its annual general 
meeting in accordance with the provisions 
of section 210 of the Companies 
Act, 1956; 

Provided further that where a company has 
adopted or adopts the financial year under 
the Companies Act, 1956 which is different 
from the previous year under the Act, the 
method and rates for calculation of 
depreciation shall correspond to the 
method and rates which have been 
adopted for calculating the depreciation for 
such financial year or part of such financial 
year falling within the relevant previous 
year."; 

(c) in line 38, for "books of account," substitute "books 
of account or''; 

(d} afte1 line 39, insert-

"(iv) the amount of profits derived by an industrial 
undertaking from the business of generation 
or generation and distribution of power; or 

(v) the amount of profits derived by an industrial 
undertaking located in an industrially 
backward State or district as referred to 1n 
sub-clause (b) or sub-clause (c) of clause 
(iv) of sub-section (2) of section 80-IA. for 
the assessment years such industrial 
undertaking is eligible to claim a deduction 
of hundred per cent. of the profits and gains 
under sub-section (5) of section 80-IA; or 

(vi) the amount of profits derived by an industrial 
undertaking from the business of developing, 
maintaining and operating any infrastructure 
facility as defined under sub-section ( 12) of 
section 80-IA, and ~ubject to fulfilling the 
conditions laid down in sub-section (4A) of 
section 80-IA; or 

(vii) the amount of profits of sick industrial 
company for the assessment year 
commencing from the assessment year 
relevant to the previous year 1n which the 
said company has become a sick industrial 
company under sub-section ( 1 ) of section 

1 of 1986 17 of the Sick Industrial Companies (Special 
Provisions) Act, 1985 and ending with the 
assessment year during which the entire 
networth of such company becomes equal 
to or exceeds the accumulated losses. 

Explanation-For the purposes of this clause. 
"net worth" shall have the meaning assigned 
to ii in clause (ga) of sub-section (1) of 
section 3 of the Sick Industrial Companies 

1 of 1986 (Special Provisions) Act, 1985."; 

(d) omit tines 40 to 44 ; 

(e) in line 45, for "(4)" substitute "(3)"; 

(f) in line 49, for "(5)" substitute "(4)" (44) 

(P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That Clause 37, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 37, as amended, was added to the Bill. 

Clauses 38 to 53 

MR. CHAIRMAN : The question is 

"That Clauses 38 to 53 stand part of the Bill." 

The motion was adopted. 

Clauses 38 to 53 were added to the Bill. 

Clause 54-Amendment of Section-2 

Amendment made : 

Page 15, in line 4, tor "residential" substitute 
"residential or commercial":. (45) 

(Shri P. Chidambaram) 

MR. CHAIRMAN The question is 

"That clause 54, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 54, as amended, was added tc the Bill. 

Clauses 55 to 59 

MR. CHAIRMAN The question is 

"That clauses 55 to 59 stand part of the Bill." 

The motion was adopted. 

Clauses 55 to 59 were added to the Bill. 

Clause 60-lnsertion of new Section 28 AA-Insertion 
on delayed payment of duty m special cases 

Amendment made: 

Page 15, in line 53, after the words "this Act", insert 
"or from the date of such erroueous refund, as the case 
may be,"; (46) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That clause 60, as amended, stand part of the Bill." 

The motion was adopted 

Clause 60, as amended, was added to fi:, il1/i 

Clause 61 

MR. CHAIRMAN : The question is 

"That clause 61 stand part of the 8111. 

The motion was adopted. 

Clause 61 was added to the 811/. 
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Clause 62-lnsertion of new section 114 A-Penalty 
for short levy or non-levy of duty in certain cases 

Amendment made : 

Page 16, (i) in line 20, omit '11otwithstanding anything 
contained in section 112 or section 114,"; 

(ii) after line 25, insert "Provided further that where 
any penalty has been levied under this section, no penalty 
shall be levied under section 112 or section 114."; (47) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That clause 62, as amended, stand part of the Bill." 

The motion was adopteo · 

Clause 62, as amended, was added to the Bill 

Clauses 63- 73 

MR. CHAIRMAN : The question is : 

"That clauses 63 to 73 stand part of the Bill. 

The motion was adopted. 

Clauses 63 to 73 were added to the Bill. 

Clause 74-lnsertion of new Section II AB and II 
AC-Insertion on delayed Payment of duty. 

Amendment made : 

Page 17, in line 41, after the words "thereunder", 
insert "or from the date of such erroneous refund, as 
the case may be,"; (48) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That clause 74, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 74, as amended, was added to the Bill. 

Clauses 75-88 

MA. CHAIRMAN : The question is : 

"That clauses 75 to 88 stand part of the Bill". 

The motion was adopted. 

Clauses 75 to 88 were added to the Bill. 

First Schedule 

MR. CHAIRMAN : Shri Banatwalla, are you moving 
your amendment. ? 

SHRI G.M. BANATWALLA Madam, since you are 
in a hurry, I am not moving my amendment. 

MR. CHAIRMAN : Shri Jaswant Singh, are you 
moving your amendments ? 

SHA! JASWANT SINGH : Madam, I am not moving 
my amendments. 

MR. CHAIRMAN Shri Bhargava, are you moving 
your amendments ? 

SHA! GIRDHARI LAL BHARGAVA : I am not moving. 

MR. CHAIRMAN : The question is : 

"That the First Schedule stand part of the Bill." 

The motion was adopted. 

The First Schedule was added to the Bill. 

Second Schedule 

MR. CHAIRMAN : Shri Namdeo Diwathe-Not 
present. 

Shri Bhargava, are you moving your amendment ? 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA : I beg to move: 

Page 31, line 4-

(i) omit "2941.90" 

(ii) after line s: the following may be inserted-

"(xiv) for the entries in column (4) and column (5) 
occuring against the sub-heading No. (xiv) 
2941.90 the entries '25%' and '20%' shall 
respectively be substituted." (3) 

Here, my submission was that the hon'ble Minister is 
not accepting the demand for increasing the income tax 
exemption limit upto Rs. 60,000/-. · 

MR. CHAIRMAN : Do you want to move your 
amendment or not ? 

SHRI GIRDHARI LAL BHARGAVA : My submission 
is that the hon'ble Finance Minister should atleast increase 
the limit from Rs. 40,000/- to Rs. 50,0001· as he is not 
accepting my demand for Rs. 60,000/·. I have not said 

anything about increasing the slab by 10. 15, 20, 25 or 
30 thousand after increasing the exemption limit upto Rs. 
50,000/-. One veteran leader of the Rajya Sabha, 
Economist Birlaji and the Challaiah Committee have also 
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recommended that this should not be more than 30-40 
per cent. I, therefore, request the hon'ble Minister that 
a!least he should increase the exemption limit aliens! upto 
Rs. 50,000/· if not upto Rs. 60,000/·. But the hon'ble 
Minister is adamant on the issue of increasing the tax 
exemption limit. There is democracy in our country. We 
have every right to express our views. First, you are also 
a Member of Parliament and thereafter you have become 
a Minister. I am also a Member of Parliament. You should 
atleas'I accept our demand for increasing the tax 
exemption limit ... (Interruptions) 

MR. CHAIRMAN : Bhargavaji, please tell me whether 
you want to move your amendment ? 

SHRI GIRDHARI LAL BHARGAVA : Madam. 
Chairman, I have already said that I am not moving my 
amendment but I wanted to make a request to the hon'ble 
Minister which I have made. Once again, I request the 
hon'ble Minister that he should give some exemption in 
income tax to the Government employees. After all, they 
are also our employees ... (Interruptions) 

[English} 

MR. CHAIRMAN I shall put amendment No. 3 

moved by Shri Girdhan Lal Bhargava to t11e vote of the 
House. 

The amendment was put and negatived. 

Amendments made. 

"Page 32. for lines 17 and 18, substitute (34) in 
Chapter 47,-

(i) for the entry in column (4) occurring against all 
sub-heading Nos. (except sub-heading No. 
4702.00), the entry "5%" shall be substituted : 

(ii)" in sub-heading No. 4702.00, for the entry in 
column (4), the entry "10%" shall be substituted; 
(49). 

Page 33, in line 50, for "38%", substitute "35%"; (50) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That the Second Schedule, as amended, stand part 
of the Bill." 

The motmn was adopted 

The Second Schedule, as amended, was 
added to the Bill. 

Third Schedule 

Amendments made : 

Page 36, in line 51, for "10%" substitute "12%"; 
(51) 

Page 37,-

(i) in line 7, for "10%", substitute -"12%"; 

(ii) in line 13, for "10%". substitute -"12%"; 

(iii) in line 22, for "10%", substitute -"12%"; (52) 

Page 38, in line 3, for "10%", substitute "12%"; (53) 

(Shri P. Chidambaram) 

MR. CHAIRMAN : The question is : 

"That the Third Schedule, as amended, stand part of 
the Bill." 

The motion was adopted. 

The Third Schedule, as amended, was 
added to the Bill. 

Fourth Schedule 

MR. CHAIRMAN Tnc question is 

"That the Fourth Schedule, stand part of the Bill." 

The Motion was adopted. 

The Fourth Schedule was added to the Bill. 

Fifth Schedule 

MR. CHAIRMAN The question is 

"That the Fifth Schedule, stand part of the Bill." 

The Motion was adopted. 

The Fifth Schedule was added to the Bill. 

MR. CHAIRMAN : The question is : 

''That Clause 1, the enacting Formula and the Long 
Title stand part of the Bill. 

The Motion was adopted. 
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Clause 1, the Enacting Formula and the Long Title 
were addl3d to lh!J.. Bill. 

MR. CHAIRMAN : The Minister may now move that 
the Bill, as amended, be passed. 

SHRI P. CHIDAMBARAM : I beg to move : 

"That the Bill, as amended, be passed." 

MR. CHAIRMAN : The question is : 

"That the Bill, as amended, be passed." 

The motion was adopted. 

[English} 

MR. CHAIRMAN : There is no lunch break today. 

... (Interruptions) 

SHRI SURESH KALMADI (PUNE) : There should be 
halt-an-hour lunch break. (Interruptions) 

SHRI RAM NAIK (MUMBAI NORTH) : You please 
give half-an-hour lunch break and then continue with the 
proceedings. (Interruptions) 

SHRI P. CHIDAMBARAM : No, no there is no Zero 
Hour. Uttar Pradesh budget has to be passed. 
(Interruptions). I am only requesting. Will the hon. 
Members be good enough to pass the Uttar Pradesh 
budget without discussion ? (Interruptions) 

SHRI RAM NAIK : No, no. (Interruptions) 

SHRI DATTA MEGHE (RAMTEK) : What about Zero 
Hour ? (Interruptions) 

MR. CHAIRMAN : The House stands adjourned for 
Lunch till 3.30 P.M. 

14.50 hrs. 

The Lok Sabha then adjourned for Lunch till thirty 
minutes past Fifteen of the Clock. 

15.33 hrs. 

The Lok Sabha re-assembled after Lunch at 
Thirty-three minutes past fifteen of the Clock. 

(SHRI P.M. SAYEED in the Chair) 

... (Interruptions) 

[English] 

KUMAR! MAMATA BANERJEE (CALCUTTA SOUTH): 
Sir. this Bill for reservation of women should be discussed 
now, At six o' clock so many Members will go away. 
There will be no quor~m. They will raise issue of quorum 
and other things. (Interruptions/ Please allow me for only 
one second. 

MR. CHAIRMAN : Please listen to me. 

. .. (Interruptions) 

SHRI N.K. PREMCHANDRAN (QUILON) : Where are 
the women Members ? . . . (Interruptions) 

KUMARI MAMATA BANERJEE : Everybody is 
supporting this. Why are you discriminating lady Members 
and others ? ... (Interruptions) 

MR. CHAIRMAN : Madam, hon. Speaker has already 
mentioned in the House today about this. As per his 
decision, this matter will come. Therefore, you need not 
worry on that score. 

KUMAR! MAMATA BANERJEE : Sir, there are some 
valuable suggestions from the Members. Every Member 
is supporting this. You accept the suggestions. We do 
not have any objection. If you discuss this at six o'clock, 
I am afraid that there may not be quorum. 

I do not know whether there will be two-thirds majority 
or not. I think that 50 per cent of the people will go 
away. Sir, this is a very serious thing. So, I am humbly 
requesting you. 

MR. CHAIRMAN : You have already seen in the 
House today that every section of the House supported 
this matter. Therefore, your apprehension of not going to 
have adequate quorum does not arise. Everybody will be 
here. All the hon. Members will be here. 

KUMAR! MAMATA BANERJEE : Sir, everybody has 
to be present here. 

MR. CHAIRMAN : Let us take a positive stand. 

KUMAR! MAMATA BANERJEE" : Sir, everybody has 
to be present .. . (Interruptions). 

MR. CHAIRMAN : Kumari Mamata Banerjee, please 
resume your seat. 

KUMAR! MAMATA BANERJEE : Sir I told you my 
apprehension. If you are sure that 80 per cent people 
will be here and the Bill will be passed today, I do not 
have any objection. May I also request you to please 
ask the Leader of the Opposition, Shri Vajpayeeji and 
Shri Somnath Chatterjee, about their opinion. 

SHRI SOMNATH CHATTERJEE (BOLPUR) : Sir, all 
the parties which are on principle supporting it, honestly 
supporting it should see that their Members are present 
in the House. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE (LUCKNOW) : Mr. 
Chairman Sir, presence of 273 Members in the House is 
necessary to pass this Bill. Earlier, it was not said 
confidently that this Bill would be introduced. All the parties 
want that this Bill be passed but the presence of 273 
Members is necessary for that. My suggestion is that the 
discussion on Uttar Pradesh may be cut short and 
immediately after that discussion be held on this Bill. 


